XI' TEM NO 13 REG STRAR COURT. 1 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (Civil) No(s).8973/2007

UNI ON OF | NDI A Petitioner(s)
VERSUS
SUKHBI R SI NGH & ANR. Respondent (s)

(Wth office report )

W TH

SLP(C) NO. 5006 of 2008
(Wth office report)
SLP(C) NO 5007 of 2008
(Wth office report)
SLP(C) NO. 5767 of 2008
(Wth office report)
SLP(C) NO. 5768 of 2008
(Wth office report)
SLP(C) NO 5770 of 2008
(Wth office report)
SLP(C) NO. 8974 of 2007
(Wth office report)
SLP(C) NO. 8975 of 2007
(Wth office report)
SLP(C) NO 8976 of 2007
(Wth office report)
SLP(C) NO. 8978 of 2007
(Wth office report)
SLP(C) NO. 8979 of 2007
(Wth office report)
SLP(C) NO 8980 of 2007
(Wth office report)
SLP(C) NO 8982 of 2007
(Wth office report)
SLP(C) NO. 8983 of 2007
(Wth office report)
SLP(C) NO 8984 of 2007
(Wth office report)
SLP(C) NO 8986 of 2007
(Wth office report)
SLP(C) NO. 9703 of 2007
(Wth office report)
Date: 12/07/2010 This Petition was called on for hearing today.

-2-
Item No. 13

For Petitioner(s)
M M Khairati, Adv.
M NMbhd. Manan, Adv.
M. D.S. Mbhra, Adv.

For Respondent (s)
M Vi shnu B Saharya, Adv.
M S Saharya & Co., Adv.
M. M A Chi nnasany, Adv.



UPON hearing counsel the Court nade the foll ow ng
ORDER

| ssue fresh notice

Dast i service is al | owed on unserved respondents
concerned SLP s.

State authorities are pernitted to be served through the
standi n counsel

Served respondents nmay file counter affidavit till then.

Li st again on 27.8.2010.

(S. G SHAH)
Regi strar

hj



